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ANO BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): (a) Yes. Sir. 

(b) Yes. Sir. 

(c) As per statement annexed. 

STATEMENT 

The following are the finding of the 
Enquiry Committee and subsequently of the 
Press Council, into the complaint referred to 
in part (a) of the question. · 

(i) Regarding the charge of discon-
nection and non-supply of elec-
tric power from the Diesel Gen-
erating (OG) sets of Desher Katha 
for 5 months w.a.f. 12.4.1988. 

Though Council did not find any conclu-
sive evidence to show that the authorities 
disconnected the electric supply to Dasher 
Katha deliberately, the Council found that 
there was no convincing explanation as to 
why it took as long as five months for the 
repair of OG sets, resuhing in prolonged 
denial of the requisite power supply to -the 
paper from this source. 

(ii) Regarding charge of threatening 
the· Complainant not to report 
certain incidents levelled against 
the Home Minister, Shri Samir 
Barman. 

tt is tne Council's finding that the charge 
has not been prov9d, beyond doubt. 

(iii) Regarding the counter-allegation 
of irresponsible conduct of 
DeshM Katha. 

The Council was of the view that the 
newspaper did not act responsibly, in as 
much u. ·1t did not publish the. contradictlOn 
sent to it by the State Government in re-
sponse to a news item published by 1he 

paper maligning para military forOH. 

(Iv) Regatding allegations of acts of 
violence, assault or intimidation 
etc. agafnst the O.sher Katha. 

According to the Council, although the 
active connivance of the State Government 
fn' these-obnoxlcnis' acts ol'worke-rs belong-
ing to the Nling party, was hard to establish 
conclusively. evidence both physical and 
circumstantial. does indicate that the atti-
tude of the political executives against the 
news-papers was one of studie<t indiffer-
ence, tinged with political hostility. 

However, on assurance by the Chief 
Secretary to the State Government, the Press 
Council hopes that the authorities will en-
sure uninterrupted power supply to the 
newspaper and take effective steps to pre-
vent and foil any illegal or criminal acts of 
violence calculated to prevent or interrupt its 
publication or free circulation. 

Tbe Council also expected o, the news'-
paper that in future, it would publish any 
contradiction or repfy or rejoinder sent by a 
person or institution.feeling aggrieved by a 
publication, promptly and with due promi-
nence. 

As regards matters relating to the stop-
page of advertisement and stoppage of 
subscription to copies of the complainant's 
newspaper by the State Government, the 
Council did not go into these complaints as 
thne are aub-judice before the Guwahatl 
High Court. 

[ Translation] 
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7464. SHRiSAlYNAAAYAHJATIYA: 
SHRI RAGHAVJI: 

Wlllthe Minister of FINANCE be ple&Md 
to stat•: 


